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planning to tackle the rising volume of
goods traffic;

(c) whether it is also a fact that
wagon procurement by the Railways
had progressively come down over the
previous year; and

(d) 1t w0, the main reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (¢). No,

(d) Does not arise.

Statement correcting the reply to
USQ No, 933 dt. 18-3-1980 re. Irriga-
tion schemes of Rajasthan

THE MINISTER OF 1RRIGA-
TION (SHR] KEDAR PANDEY).

In reply to part (a) of Unstarred
Question No, 933 asked by Shri Mool
Chand Daga, in the Lok Sabha on
18-3-1980 regarding irrigation schemes
of Rajasthan, a statement showing
the position of examinatioy of irriga-
tion schemes in Rajasthan was en-
closed. In the last column of the
statement viz. ‘Position of the exami-
nation’ against S, No. 6 “Bundi Branch
Extension Scheme, Chambal Project
Stage-I"" the following positionn was
indicated: —

“The Schemes have inter-State as.
pectg as they envisage utilisation of
surplus Ravi Beas waters through
Bhakra main line canal. In the
Inter-State meeting taken by Secre-
tary, Department of Irrigation on
7-11.1979, the State Engineers of
Rajasthan have beey, advised to car-
ry out alternative studies of supply-
ing water to the Command area of
these schemes.”

It has now been noticed that the ab-
ove position pertaing to Sl. No, 7 and
8 only and was incorrectly indicated
against Sl. Nos. 6, 7 and 8. The cor-
rect position of the scheme mentioned
at Sl No. 6 of the statement is the
same as indicated against Sl. No. 5 ot
the statement.

Thus the position indicated against
Sl. No. 5 applies to SL. Nos. 5 and 6
gnd that shown against Sl. Nos. 6, 7
and 8 applies to Sl. Nos. 7 and 8 only.

This statement could not be laid on
the Table of the House earlier as the
Lok Sabha had been prerogued.
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RE. ALLEGED ASSAULT ON MEM-
BERS OF PARLIAMENT AT BAGH-
PAT (U.P)

(Interruptions)

MR. SPEAKER: You get my permis-
sion first; one by one. Shri Paswau.

MR. SPEAKER: Now listen io me,
1 have raceived a privilege motion
also, 1 am asking for facts, It is a
serious matter. I.et me get facts.
Then I will decide
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" SHR] CHANDRAJIT  YADAV
(Azamgarh): Those Members who
ere present have given the facts. It
s not for the police to enquire whe-
her the Members were ill treated.
he police are not to give the repost

MR, SPEAKER: I have taken note
bf that.

’ SHRI CHANDRAJIT YADAV:
Who will maka: the enquiry and who
wil] give the report? 1 should like
Eknow whether the same snb inspec-

or will make the enquiry and give the
report?

MR. SPEAKER: I have to get facts
from the Home Ministry,

SHRI CHANDRAJIT YADAV:
Let the Home Minister make a spot
visit and then report; then we can
understand. You also listen to the
Members. We will not accept the



